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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

%                         Date of Decision: 08.01.2026 

+  BAIL APPLN. 4624/2025 & CRL.M.A. 35656/2025 

 ABHAYJIT @ ANIL        .....Petitioner 

Through: Mr. Shikhar Goel, Mr. Zohaib Akhtar 
and Mr. Vishal Sourout, Advocates. 

    versus 
 

THE STATE (NCT OF DELHI) THROUGH THE STATION 
HOUSE OFFICER (SHO), POLICE STATION MEHRAULI, 
DISTRICT SOUTH, NEW DELHI & ANR.     .....Respondents 
 

Through: Mr. Sanjeev Sabharwal, APP for State 
with SI Vandana and SI Manisha.  

 
 CORAM:          JUSTICE GIRISH KATHPALIA 

     

J U D G M E N T    (ORAL) 

 

1. The accused/applicant seeks regular bail in case FIR No. 532/2021 of 

PS Mehrauli for offence under Section 376/354/506 IPC and Section 6 of 

POCSO Act. 

 

2. I have heard learned counsel for accused/applicant at length and also 

learned APP for State assisted by IOs/SI Vandana and SI Manisha.  

 

3. Broadly speaking, the FIR in the present case was registered on the 

detailed statement of the prosecutrix, a student of 8th standard, in which she 
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alleged that the accused/applicant residing on ground floor of the same 

house had been harassing her sexually since August 2021 by touching her 

breasts inappropriately and forcibly kissing her; that for 6-7 times the 

accused/applicant tried to establish sexual relations with her; that on 

16.09.2021, when she was alone at home, the accused/applicant came and 

forcibly inserted his penis in her private parts after which she pushed him 

and he fled; that she disclosed the entire incident to her mother on 

22.09.2021 as he had threatened to kill her if she disclosed the incident to 

anyone. On 22.09.2021 itself, mother of the prosecutrix apprehended the 

accused/applicant and called the police. 

 

4. Learned counsel for accused/applicant in his submissions today 

argued extensively that there are multiple contradictions in the statements of 

the prosecutrix in the sense that before the doctor, she alleged only fingering 

while in her FIR, she alleged only penile penetration and in statement under 

Section 161 CrPC, she alleged fingering as well as penile penetration and in 

statement under Section 164 CrPC, she alleged only penile penetration. 

Learned counsel for accused/applicant also contended that testimony of 

mother of the prosecutrix also suffers from many contradictions. No other 

argument in support of bail has been advanced. 

 

5. On the other hand, learned prosecutor submits that as on date, 5 out of 

16 prosecution witnesses have been examined in trial. The bail application is 

opposed on the grounds of severity of offence and also the contention that at 
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this stage the court cannot meticulously weigh the evidence brought on 

record. 

 

6. The arguments advanced on behalf of the accused/applicant have been 

noted above simply to be rejected for two reasons. Firstly, the appreciation 

of evidence has to be carried out keeping in mind the tender age of the 

victim of sexual assault. Secondly, as rightly submitted by learned 

prosecutor, at the stage of bail, this court cannot meticulously analyse the 

evidence on record. At this stage, in the present case, severity of offence, 

especially the tender age of the girl child has to be kept in mind. As 

mentioned above, trial is pending. And apart from the above recorded 

arguments, no other argument has been advanced.  

 

7. I do not find it a fit case to release the accused/applicant on bail. 

Therefore, the bail application is dismissed. Accompanying application 

stands disposed of. 

 
 
 

 
 

GIRISH KATHPALIA 
(JUDGE) 

JANUARY 8, 2026/dr 
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